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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

ClVIL APPEAL NO(s). 4031-4032 CF 2009

ORI SSA POWER GENERATI ON CORP. LTD. Appel | ant (s)
VERSUS
ORI SSA ELECTRI CI TY REG. COW & ORS. Respondent (s)

(Ofice report on default)

Date: 10/01/2013 These Appeals were called on for hearing today.

CORAM :
HON BLE MR JUSTICE G S. S| NGHVI
I N CHAMBERS
For Appellant(s) M. L. K Bhushan, Adv.

M. Airudh KUnmar, Adv.
Ms. Shiraz Contractor Patodi a, Adv.

For Respondent (s)
Raj Kumar Meht a, Adv.

M. Vinoo Bhagat, Adv.
M . Radha Shyam Jena, Adv.
UPON hearing counsel the Court nade the foll ow ng
ORDER
Learned counsel for the appellant states that the

parties have settled their dispute. He requests for four weeks’
time to place on record copy of the settlenent.

-2
In view of the statenent of the | earned counsel, the
appeal s are adjourned to 14.2.2013. The sane shall now be |Iisted
in the Court.
[ SUMAN WADHWA] [S.S. R KRI SHNA]
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